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IN THE CENTPAL ADMINISTPATIVE TRIBUNAL, JAIPUR BENCH, JATIPUR.

C.P.No.186/95 ’ Date of order: 12.9.1
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OR}
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S
M.A.No.216/96

Hem Raj : © : Petitioner

Shri H.M.Sinqgh, ! Respondents
Chizf Projeci Officer (constructidn),
Western Railway,

Jaipur & Anr. v '
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Hon'kle Mr.Q.P.Sharmz, Administratcive Member

Hon'lkle Mr.Patan Prakash, Judicial Member.
PER JON'BLE MP.O.F.2HAPMA, ADMINISTEATIVE MEMEER .

Thiz Contempt Petition has heen £iled by Shri Hem Raj,
praying: tharein  that he rezpondznta  should  hs called
perzonzlly and ask:d why they shonld not be punished for their

failur order of the Tribunzl passzd on
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to dimplement  th
22.3.1995 in O.A No.l/95, Adal S';gh S Ovs Ve. Union of India &
2. Wz have hesard the lsarned counszl £for o
perusszd  the veply £ilsd by ths: rvespondzntz a5 also  the

additional affidavii f£iled by ithem. The lsarned counszl for the

“p_twtlun_ acceptz that ithe divsctions of the Tribunal have

bzen complicd with, sxcapt with regavd to regularisation of the

reqularization has besn considersd and ovdszrs shall ke izsued
in Auez course, as per the eznicrity position.

2 - ']-:-»-- ~ -:-] K g, e :‘.-_'.-_"'-_:.- l——q‘_]ﬁ'—' :tFL:':l
2. The lzarned counasel for the peclcloner has lso stated

that salavy of the petitionsr for a pavi of the psriod during

which Lh~ petitionsr worlsd in Ajmer Division h
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to him so far. However, this matisr had not bezn agitated in

the 0.A and it does not avrise in the prezent Contempt Petition.

Therefore, no Airection can Le issuved by the Tribunal in this

4. In view of the position stated in pavra 2, above, this

(]

Contempt Petition has becoms infructucouns and it is, therefor

A}

5. M.A No.216/96 has been filed by the Union of India and
other official respondents in C.P No.186/95 seeking =2rtension

of time for implsmenting the order of the Tribunal passed on
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28.3.95 in 0.A Wo.1/%5. Since the zaid Contempt Petition has
been diesmissed as having become infructuous, the Misc.

Application has also now become infructuous. The M.A is,

(Ratan Pralkash) ‘ : (0. rma )

Member (Judl). ’ Member (Adm).




